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BY Mr.S.A.T.Rizvi.Member(A)

Applicant who 1s a promotee Income Tax
v :
officer, rose to hecome i;g Deputy commissioner (Income
Tax) 1n December, 1995, Having rendered five vyears of
service in the grade of Deputy Commissioner, he has hecome
v ")"mm-&\:@‘- v

‘eligiblekﬁo the next higher post of Joint Commissioner from
December, 2000 onwards. Almost 300 vacancies have arisen
in the post of Joint Commissloner from the vyear 2001
onwards. These are yet to be filled(LP. The last DPC was
held in February, 2001 and,going hy the DOP&T’s instructions
on the subject of holding DPC meetings, aceording to the
1earned counsel, vet another DPC should have heen held
within the next one year after February,2001. Apart Trom
the DOP&T s instructions, the Supreme Court has in Unlon of

tgllndia & ors. vs. N.R. Banerjee & ors., 1997 (1) SLR 751
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ruled thatlpanelgshould be kept ready in advance in order
to ensure that promotions to higher posts are made in &
timely fashlon. The present applicant, worried on account
offfdelay in holding of the DPC meeting, has already filed a
detailed representation in  the matter on 18.7.2002
(Annexure P-=5), There has been no response to the same.
The applicant is going to retire on reaching the age of
superannuation in September, 2002. Under the circumstances,
the learned counsel appearing on hls behalf seesks a
direction to the respondents to consider holding a DPC
meeting for considering the claim of the applicant and

those similarly pnlaced.

Z. Having regard to the submissions made hy the

learned counsel, we find 1t Just and proper to dispose of

the present O0A at this very stage sven without 1issulng

notices with a direction to the respondents to consider the

aforesaid representation filed by the applicant and hold a

DPC meeting for considering his claimjbf promotion and@f}’

other similarly placed persons in their organisation, as

expeditiously as possible and subject to the instructions

on the subject, 1in any case, within a period of three

months from the date of receipt of a copy of this order,

We direct accordingly. 0. A. is disposed of 1in the

aforestated terms.
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